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FACTUAL REPORT OF COMMON EFFLUENT TREATMENT PLANT
(CETP)-NAROL TEXTILE INFRASTRUCTURE AND ENVIRO
MANAGEMENT (NTIEM), NAROL, AHMEDABAD.

BACKGROUND

Hon’ble National Green Tribunal, Principal Bench, New Delhi passed the order on
05.08.2019 in the Original Application (OA) No. 510/2019, in the matter of Aditya Singh
Chauhan Vs. State of Gujarat. The application is regarding pollution by CETP, Narol,
Ahmedabad operated by Narol Textile Infrastructure and Enviro Management, causing air
and water pollution. Untreated effluents are discharged in Sabarmati River. The pollution is

adversely affecting the inhabitants of the area.

In the said matter, Hon’ble National Green Tribunal has given directions vide order dated
05.08.2019, to take appropriate action in accordance with law and furnish factual and

action taken report in the matter within one month.

Accordingly in compliance of the direction the Regional Office ,Ahmedabad (East) GPCB

has inspected and prepared report of CETP Narol as under.

1.0 CETP of Narol Textile Infrastructure and Enviro Management

The CETP of Narol Textile Infrastructure and Enviro Management is located at Pirana

Sewage Farm area, Village: - Gyaspur, Ta: - Ahmedabad, Dist: - Ahmedabad.

Narol Textile Cluster is an agglomerate of small and medium scale industries engaged in
dyeing and processing of textiles. These units are spread over an area of about 500
hectares in and around Narol, Shahwadi, Isanpur and Piplaj area in Ahmedabad District of
Gujarat State. These units are mainly engaged in processing of cotton & blended fabrics,

denims and synthetic textiles.

Capacity of the CETP 100 MLD

Member industrial units 120 Number

CETP Started Functioning Since September 2017.
Consolidated Consent & Authorization (CC & A) granted Valid up to 22.10.2022
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The CETP is receiving, partially treated effluent from their member industrial units through
underground pipeline, as per inlet norms and after treatment into the CETP treated waste
water as per outlet norms is being discharge into the River Sabarmati through 1.5 KM long

pipeline.

The location of CETP, discharge point and River Sabarmati is as per Figure-1.

|
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Figure -1 Google site image of CETP, discharge point and River Sabarmati

CETP Premises location CETP Discharge outflow Location
Latitude: - 22.969735 Latitude: - 22.980884
Longitude: - 72.530441 Longitude: - 72.543210

1.1 Present Treatment Scheme of CETP:

The wastewater treatment consists of Primary (physico-chemical treatment) and

Secondary treatment based on activated sludge process.

Primary Treatment: Equalization Tanks, Primary Clarifiers, Neutralization System.



Secondary Treatment: Continuous Flow Integral Clarifier Activated Sludge System

(CFICASS).

After the necessary treatment through the Secondary treatment operations the sludge is
dewatered using mechanical equipment with additional atmospheric drying and then sent
to the Solar Sludge Drier where, By using poly carbonyl sheet, the solar energy is converted
to heat radiation and the heat with air passage inside the green house, the dewatered
sludge is being dried further to reduce the volume drastically (up to 60-75 %). Finally, the
dried sludge is sent to the TSDF site of Eco Care Infrastructure Pvt. Ltd.

2.0 ACTION TAKEN BY THE GUJARAT POLLUTION CONTROL BOARD

The Gujarat Pollution Control Board has taken various action against CETP, Narol with
respect to non-compliances observed during visits, as well as total Rs. 70 lacs were taken as

Environment Damage Compensation in year 2019. Brief details are as below;

Sr. Type of Action Date of
No. Action taken
1.| Notice of Direction u/s 33 (A) of The Water (Prevention and 16.03.2018

Control of Pollution) Act-1974
2.| Notice of Direction u/s 33 (A) of The Water (Prevention and 13.07.2018
Control of Pollution) Act-1974
3.| Notice of Direction u/s 33 (A) of The Water (Prevention and 06.10.2018
Control of Pollution) Act-1974
4.| Closure Direction under Section 28.02.2019
33 (A) of The Water (Prevention and Control of Pollution) Act-
1974 effective after 15 days

5.| Extension of effect of closure up to 20/03/2019 (i.e. 7 days) 12.03.2019
6.| Extension of effect of closure up to 31/03/2019 22.03.2019
7.| Extension of effect of closure up to 20/04/2019 02.04.2019
8.| Extension of effect of closure up to 24/05/2019 (i.e. 30 days) 25.04.2019
9.| Revocation issued to the Closure order up to 25/08/2019 25.05.2019

(i.e. 3 months)




The details of Environment Damage Compensation are as per below table.

No.

Sr. | Environment Damage Compensation details

Amount

1. | Bank Guarantee Forfeited on 11.04.2019

Rs. 20,00,000/-

2. | Bank Guarantee Forfeited on16.05.2019

Rs. 25,00,000/-

3. | Environment Damage Compensation taken on18.06.2019

Rs. 25,00,000/-

Total

Rs. 70,00,000/-

3.0 INLET AND OUTLET RESULTS:

GPCB regularly carry out monitoring of CETP, Narol. The results of sample collected during

the monitoring are as per bellow.

CETP NAROL - INLET AND OUTLET

YEAR 2017
Norms BOD COD NH3-N pH SS
Date Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet

Limit-> 500 30 1200 | 250 50 50 6.5-8.5 | 6.5-8.5 | 300 100
06.09.2017 | 142 102 407 349 | 43.23 | 35.18 8.04 8.26 80 58
16.10.2017 | 392 123 915 362 | 42.34 | 42.50 7.26 7.74 640 166
14.11.2017 | 398 90 888 265 | 44.02 | 19.26 7.46 7.84 655 176
24.11.2017 - 196 - 566 - 24.47 - 7.93 - 495
22.12.2017 | 443 259 1329 | 571 | 56.62 | 36.46 7.38 7.91 970 423




YEAR 2018

Norms BOD COD NH3-N pH SS
Date Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
Limit-> 500 30 1200 | 250 50 50 |6.5-85|6.5-85| 300 100
17.01.2018 - 173 - 581 - 55.16 - 7.81 - 308
23.01.2018 - 197 - 485 - 61.71 - 7.95 - 90
28.02.2018 - 90 - 417 - 65.01 - 7.59 - 118
22.03.2018 - 144 - 694 - 70.89 - 7.5 - 540
24.04.2018 | 414 206 | 1194 590 63.5 | 65.18 | 7.76 7.76 576 172
10.05.2018 - 757 - 2110 - 77.16 - 7.6 - 2560
20.05.2018 | 384 124 996 670 75.26 | 72.46 | 7.85 7.88 | 2560 | 310
06.06.2018 - 78 - 447 - 55 - 7.7 - 148
13.07.2018 | 272 146 873 389 75.38 | 40.38 | 7.44 8.05 707 177
30.07.2018 - 850 - 2686 - 73.81 - 7.54 - 3030
28.08.2018 | 380 118 984 356 75.26 | 42.27 | 7.04 7.84 548 130
30.08.2018 - 145 - 426 - 66.64 - 7.84 - 180
27.09.2018 - 174 - 412 - 80.08 - 7.67 - 208
02.10.2018 | 369 83 880 379 67.25 | 41.44 | 7.17 7.69 448 260
20.10.2018 - 105 - 430 - 83.94 - 7.88 - 263
02.11.2018 | 388 194 829 878 63 59.81 | 7.15 7.68 564 | 1200
27.11.2018 - 241 - 686 - 64.96 - 7.69 - 420
19.12.2018 - 132 - 395 - 38.86 - 8.15 - 86




YEAR 2019

Norms BOD COD NH3-N pH SS
Date Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet | Inlet | Outlet
Limit-> 500 30 1200 | 250 50 50 6.5-85| 6.5- | 300 | 100
8.5

05.01.2019 | 328 104 | 1020 | 323 |77.11| 53.98 7.39 7.88 | 500 805
23.01.2019 | 410 293 988 705 | 84.56 | 77.5 7.03 7.88 | 750 735
16.02.2019 | 380 84 860 398 | 71.12 | 59.02 7.19 7.84 | 576 160
05.03.2019 | 399 407 | 1031 | 1037 | 78.34 | 87.64 8.0 7.81 | 620 870
14.03.2019 | 466 84 1145 | 354 89.1 | 84.28 7.29 7.86 | 590 40
18.04.2019 | 230 143 | 1038 | 599 |91.62 | 81.87 7.72 8.13 | 477 54
14.05.2019 | 284 98 806 290 | 62.22 | 63.89 7.21 7.87 | 516 74
23.05.2019 - 126 - 366 - 67.2 - 8.01 - 68
19.06.2019 | 259 72 756 238 | 56.06 | 54.32 6.63 7.65 555 60
04.07.2019 | 511 69 1491 | 242 | 60.87 | 58.41 7.22 7.98 | 423 72
25.07.2019 | 462 191 942 475 588 | 56.34 | 7.46 792 | 464 56
14.08.2019 | 341 81 847 281 | 5555| 52.86 | 6.59 7.48 | 696 56

It is observed from the above results that though there is improvement over the year

in the treatment at CETP in the year 2019 and treated effluent quality, still CETP is

not meeting with inlet and outlet norms.




4.0 ACTION TAKEN BY CETP TO ACHIEVE NORMS

4.1 Installation of Supervisory Control and Data Acquisition, (SCADA) system at
CETP and SUMP rooms

CETP Narol has installed SCADA system in CETP. Majority of equipment’s such as Pumps,
Motors, Electrical and mechanical installations are connected with SCADA. Once entire
system is connected with SCADA, the entire CETP will run on automation mode for 24 X

7 running. (Cost Rs. 6.75 Crores).

Work  for  establishing SCADA System on all sump rooms with
Civil/Mechanical/Electrical and Instrumentation started and works of entire system is
expected to be completed by 30t September 2019. Once the system becomes fully
operational, there will be centralized control for inlet quantity and quality of flow from

each member unit.
4.2 CETP upgradation and Capacity Enhancement:

CETP has given work, for providing additional structures in CEPT, to make necessary
additions/alterations in existing set up, to US based company M/S ] M Smith
International - LLC- Florida USA having wide experience in Designing, Establishing and

Running Effluent treatment plants world worldwide.

4.3 Solar and Mesh belt sludge drying system

CETP has installed a Solar sludge dryers and Mesh Belt dryer System to dry the sludge
and reduce its volume by 85 %. This system will reduce the volume to 15 %,and reduce
the cost of transportation, less space for storage and space at solid waste disposal site.
(Cost Rs. 32.25 Crores)

4.4 Shifting of Belt Filter Press for automatic and uninterrupted feeding of sludge
to Solar Dryer System:

NTIEM also has taken up the rectification / alteration works in 10 Nos of Italy make Belt
filter presses for automatic and continuous feeding of sludge to Solar Sludge Dryer
System and Mesh Belt Dryer System. This will make the Solar drying System more
effective to work 24 X 7. The work is completed.



4.5Installation of Online Analyzer in CETP at Inlet and Outlet points

Online analyser is installed at Inlet and Outlet lines of CETP. The meter shows
parameters such as COD, BOD, pH and SS. It is also connected with SCADA system of
plant. CETP is now ready to establish its connectivity with CPCB and GPPCB within
30.09.2019 (Cost Rs. 25.00 Lacs)

4.6 Establishment of latest well-equipped laboratory at CETP premises

CETP has established a latest well-equipped laboratory at CETP premises to analyze the
effluent parameters at various stages of treatment and also from all the sump rooms.
Cost Rs. 24.00 Lacs)

5.0 Air Pollution:

As there is no any utility in the CETP of Narol, which can generate the air pollution from the
point source. CETP has not provided DG set also in the CETP as they have been provided

with express feeder power grid line for the operation from the electric supplier.



Annexure-A

Copy of Consolidated Consents & Authorization (CC & A)
granted
Valid up to
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_— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

N A Phone : (079) 23222425
-y (079) 23232152
GPCB Fax : (079) 23232156
Website : www.gpcb.gov.in

By RP.AD.

In exercise of the power conferred under section-25 of the Water (Preventioa and Control of
Pollution) Act-1974, under section-2! of the Air (Prevention and Control of Pollution)-1981 and
Authorisation under Hazardous and Other Wastes (Management & T.M.) Rule-2016 ramed under
the Environmental (Protection) Act-1986.

And whereas Board has received consolidated consent application letter dated 23/10#2017
for the Consolidated Consent and Authorization (CC & A} of this Board under the provisions /
rules of the aforesaid Acts. Consents & Authorization are hereby granted as under:

CONSENTS AND AUTHORISATION:

{Under the provisions /rules of the aforesaid environmental acts)

To;

NAROL TEXTILE INFRASTRURE & ENVIRO MANGMENT,
(OLD NAME-ATPA SWARNIM GUJARAT ENVIRO PVT. LTD.)
34/ PAIKI GYASPUR, PIRANA SEWAGE FARM AREA,

NEAR ANIMAL HEALTH FOUNDATION,

GYASPUR, AHMEDABAD-382405.

1. Consent Order No: WH-89126 Date of issue: 01/11/2017,

2. ° The Consoclidated Consent and Authorization (CC & A) of this Board under the provisions /
titles of the aforesaid Acts. Consents & Authorization consents shall bé valid up to
22/10/2022 for use of cutlet for the discharge of trade effluent due to operation of Common
Effluent Treatment Plant CETP(100 MELD)

SPECIFIC CONDITIONS:

. Applicant shall comply with conditions of Environmental Clearance granted vide letter no.
F No. 10-84/2012-1A-11T dated 16/12/2013.

. Applicant shall maintain daily log book for operation of CETP including quentity and

quality of effluent discharged from member units, quantity of inflow from the CETP.

3. CONDITIONS UNDER THE WATER ACT:
3. The quantity of trade effluent received from the member units, shall not exceed
100 MLD.

32 Quantity of domestic effluent (sewage) shall not exceed 20 KLD.

33 CETP shall receive trade effluent from their member industries conforming to the CETP

inlet norms.
PARAMETERS | CETPINLET NORMS |
ﬂ 65TOES |
Temperature . ) 40" C
Colour (Pr.Co.Seale) in units 100 units
Suspended Solids 300 nng
Oil and Grease 10 mg/L |

Page 1 of 8
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34

335

3.6

Chlorides 600 mg/L
Phenolic Compounds o 1 mg/LL
Sulphides 2 mgl,
Ammonical Nitrogen 50 mg/l.
Total Chromium 2 mg/l.
BOD (5 days at 20°C) 500 mg/L. |
COoD : 1200 mg/L
Fixed Dissolved Solids 2100mg/d.

The treated effluents conforming to the GPCB norms mentioned below shall be discharged
into NTIEM pipeline, Tn no case effluent shall be discharged into Environment by any
means.

PARAMETERS GPCBNORMS |
| pH 6.5 TO 8.5
Temperature Shall not exceed mare than 5° above
: - _ . ambient water temperature
Colour (Pt.Co.Scale) in units 100 units
BOD (5 days at 20'C) 30 mg/L
Cab 250 mg/L
Fixed dissolved Solids 2100 mg/L |
Chtorides 1000 mg/L
Sulphates 1000 mg/L
Suspended Solids 100 mg/L
Oil and Grease 10 mg/L
Phenolic Compounds 1 mg/L
Sulphides 2 mg/L
Total Chromium 2 mg'L
" Bio-Assay test 90% Survival of fish after 96 hour in
100% effluent, ;

The treated effluent conforming to the above standards skall be discharged in to mixing
chamber of final disposal point at Pirana STP of Ahmedabad Municipal Corperation
through NTIEM pipe line & shall be mixed with treated sewage before disposal into river
Sabarmati.

All the cffiuent treatment units shall be operated and maintained efficiently so that the
treated effluent always conforms to the specification referred in condition no. 3.4 above.

Sewage shall be treated along with industrial effluent.

Page 2 of 8
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

W Phone : (079) 23222425
W (079) 23232152
GPCB Fax : (079) 23232156

Website © www.gpch.gov.in
3.8  GENERAL CONDITIONS FOR CETP:
1. CETP shall accept the effluent only from those Industrial units which are aiithorized,

2. The applicant shall be respensible lor collection of treated effiuent from the member units &
subscquent conveyance of the collected effluent upto the CETP.

e

Collection of partially treated effluent conforming to the Inlet norms from the textile
member units & subsequent conveyance of the collected effluent upto the CETP to be
located at, Gyaspur Narol area shall be through underground dedicated pipeline.

4. The applicant shall have only one owtlet for the discharge of its effluent and no effluent shall
be discharge without requisite treatment and without meeting with the GPCB norms.
Convenient easy approach shall be provided at the outlet for case of sampling.

5. CETP shall ensure that any unauthorized drainage connection for disposal of industrial
effluent or sewage is not connecled to the collections, treatinent and disposal system of this
CETP.

6. Regular maintenance of the underground pipeline shall be carried out te avoid any spillage

ot leakage during conveyance of the effluent.

7. The applicant shall keep accurate records of their member units in respect of quantity of
effluent received and discharge in separate loghooks.

8. Magnetic flow meters shall be {nstalled at the outlet of each of the member unit as well as at
various stages of inlet & outlet of CETP to measure the quantity of effluent at cach stage of
effluent treatment plant,

9. The applicant shall instruct & make sure that every member shall make. Storage facilities to
store the effluent for at least 48 hours in an impervious acid/alkali proof brick lining tank
J/HDPE tank.

10, The applicant shall instroet & make sure that every member provides online pH meter with
recorder & magnetic flow meters for flow measurement of treated waste water.

11. The applicant shall constitute a monitoring committee for monitoring of the effluent
discharged by its members in the drainage system.

12. In case of power failure, stand-by D.G. set having power generation capacity equivalent to

the requirement of power to run the CETP shall be installed, so that CETP shall always be
operated round the clock even in case of power failure also.

Page 3 of' §
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16.

20.

21.

22.

24.

The Common effluent treatment plant [ CETP ] shall be provided with on-line menitering
instruments as per the direction of Central Pollution Control Board{CPCB) along with
SCADA system & pH actuated valve at the final sump. Furthermore a third party
monitoring shall be conducted regularly.

The Environmental Management Unit / Cell shall be setup to ensure implementation and
monitering of environmental safe guards and other conditions stipulated by statutory
authorities. The Environmental Management Unit / Cell shall directly report to the Chiel
Executive of the organization and shall work as a focal point for internalizing environmental
issues. These Cells Units shall alse coordinate the exercise of the environmental audit and
preparation of the environmental statements.

The Environmental audit shall be carried out twice in a year and the environmental
statements pertaining 1o the previous year shall be submitted to the GPCB as per the
Environmental Audit Scheme.

The applicant shall intimate the occurrence of any accident, event resulting in discharge of
poisonous, noxious or poliuting matter or the likely hood of the same into a stream or
well,to the Regional Office under the intimation to the Member Secretary in accordance
with the Section 31{Ijof the Water Act,

The hazardous wastes shall be handled as per the Hazardous Waste and other waste
(Management, Handling, and T.M.) Rules-2016.

Control rooms equipped with SCADA compuiers, wireless system, telephone system,
emergency vehicle, shall be provided. The contrel room will be mannered from 24 hours
round the clock.

Necessary clearance for the adequacy & safety measures shall be obtained from the
concerned authority.

The applicant shall comply with the provisions of all the laws of land including safety,
disaster management.

CETP shall establish the onsite Laboratory facility.
CETP shall provide& operate fogger system for abetment of fou! odour.

Adequate plantation shall be carried out all along the periphery of the CETP permises in
such a way that the density of plantation is atleast 1000 trees per acre of land and a green
belt of 10 meters width is developed.

The concentration of Noise in ambient air within the premises of industrial unit shall not
exceed following levels:
a. Between 6 A.M. and 10 P.M.:75 dB {A)
b. Between 10 P.M. and 6 AM.:70 dB {A)

Page 4 of 8
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- GUJARAT POLLUTION CONTROL. BOARD
PARYAVARAN BHAVAN

e~ Sector-10-A, Gandhinagar 382 010
ST T4 Phone : (079) 23222425
)\ | /4 (079) 23232152

GPCB Fax : (079)23232156

Website | www .gpcb.gov.in
25. CETP shall comply with all the conditions of notifications, memorandums, NGT orders,
Honorable court orders and directives issued by Board from time to time.

4 CONDITIONS UNDER THE AIR ACT:

4.1 There shall be no use of any fuel. Thus there shall be no fiue gas emission.

4.2 There shall be no process emission,

4.3 Ambient air quality within and outside the premises of the unit shall conform National

Ambient Air Quality standards notified by MOEF vide notification dated 16/11/2009 and
mainly to the following standards:-

Sr. Pollutant Time Concentration in
No. Weighted Ambient air
Average
1 Sulphur Dioxide (80,), ng/m’ Annual 50
24 Hours 80
2. Nitrogen Dioxide {NO,), pg/ m” Annual 40 ;
24 Hours 80 ~ ;
3. Particulate Matter - Annual 60 '
(Size less than [0 pm} OR PM,, pg/ m’ 24 Hours 100
4, Particulate Matter (Size less than 2.5 pm) | Annual 40
OR PM , ng/ m’ 24 Hours 60
5. GENERAL CONDITIONS: -
5.1 Any change in personnel, equipment or working conditions as mentioned in the consents

form/order should immediately be intimated to this Board.

6. AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS
WASTES Form-2 (See rule 6 (2))
Form for grant of authorisation for occupier or operator handling hazardous waste

6.1 Number of authorization.; WH-89126 Pate of issue: 01/11/2017.

6.1.1 NAROL TEXTILE INFRASTRURE & ENVIRO MANGMENT (CETP) is hereby
granted an authorisation to operate facility for following hazardous wastes on the premises
situated at 34/ PALKI GYASPUR, PIRANA SEWAGE FARM AREA, NEAR ANIMAL
HEALTH FOUNDATION, GYASPUR, AHMEDARBAD-382405.

Sr.No. :?ijeof Category | Quantity | Mode of Disposal
Discarded N 500 Cf)llectlon, Smrage, transportat_lon,
1. . 335.1 : disposal by selling 1o authorized
container nes.id

decontaminator.

Collection, Storage, transportation,
disposal by sending to TSDF.

0.050 Collection, Storage, transportation,
kL/Ad disposal by selling to authorized recyclers.

Page 50f 8§

1. ETP Sludge 353 250 MT/d

3. Used O1l 5.1
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6.2 The authorization shall be valid up to 22/10/2022.
6.3 The authorization is subject to the conditions stated below and such other conditions as

may be specified in the rules from time to time under the Environment {Protection) Act-
1986.

6.4 The authorization is granted 1o operate a facility for collection, storage within factory

premises transportation and ultimate disposal of Hazardous wastes as per condition no,6,2
to the industry having valid CCA of this Board.

TERMS AND CONDITIONS OF AUTHORISATION

1.

(3]

The applicant shall comply with the provisions of the Environment (Protection) Act-1986
and the rules made there under,

The authorization or its renewal shall be produced for inspection at the request of an
officer authorized by the Gujarat Pollution Control Board.

The persons autharized shall not rent, lend, sefl, and transfer or othel“mse transport the
hazardous wastes without obtaining prior permission of the Gujarat Pollution Control
Board.

Any unauthorized change in personnel, equipment or working conditions as mentioned in
the authorization order by the persons authorized shall constilute a beach of this
authorization.

The person authorized shall implement Emergency Response Procedure (ERP) for which
this authorization is being granted considering all site specific possible scenarios such as
spillages, leakages, fire etc. and their possible impacts and also carry out maock drill in this
regard at regular interval of time;

The person authorized shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on “‘Tmplementing Liabilities for Environmental Damages due
to Handling and Disposal of Hazardous Wastes and Penalty’”

It is the duty of the authorized person to take prior permission of the Gujarat Poliution
Control Board to close down the facitity.

An application for the renewal of an authorization shall be made as laid down in rules 6(2}
under Hazardous Waste and Other Waste Rules, 2016.

The Imparted hazardous and other wastes shall be fully insured tor transit as well as for
any accidental occurrence and its clean-up operation.

. The record of consumption and fate of the imported hazardous and other wastes shall be

maintained.

. The hazardous and other wastes which gets generated during recycling or reuse or

recovery or pre-processing or utilization of imported hazardous or other wastes shall be
treated and disposed of as per specific conditions of authorization.

. The importer or exporter shall bear the cost of import or export and mitigation of damages

if any.

. Any other conditions for compliance as per the Guidelines issued by the Ministry of

Environment, Forest and Climate Change or Central Pollution Control Board from time to
lime.

. The waste generator sha]l be totally responsible for (1.e. collection, storage, transportation

and ultimate disposal) the wastes generated.

Page 6 of 8
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
e — Sector-10-A, Gandhinagar 382 010
=T = Phone : (079) 23222425

(079) 23232152
‘G‘p;,’ Fax : (079)23232156

Website : www.gpcb.gov.in

15. Records of waste generation, its management and annual return shall be submitted to
Gujarat Pollution Control Board in Form-4 by 30" day of June of every year for the
preceding period April to March.

16. In case of any accident, details of the same shall be submitted on Form-11 to Gujarat
Pollution Control Board.

17. As per “Public Liability lnsurance Act-91” company shall get Insurance Policy, if
applicable.

18. Empty drurns and containers of toxic and hazard material shail be treated as per guideline
published for “Management & Handling of discarded containers”. Records of the same
shall be maintained and forwarded to Gujarat Pollution Control Board regutarly.

19. In case of transport of hazardous wastes to a facility for (i.e. treatment, storage and
disposal) existing in a State other than the State where hazardous wastes are generated, the
occupier shall obtain ‘No Objection Certificate” from the State Pollution Control Board or
Committee of the concerned State of Union Territory Administration where the facility
exists.

20. Unit shall take all concrete measures to show tangible resulls in waste generation,
reduction, avoidance, reuse and recvele. Actions taken in this regard shall be submitted
within three months and also along with Form-4.

21. Industry shall have to display the relevant information with regards to hazardous waste as
indicated in the Hon. Supreme Court’s Qrder in W.P. No.657 of 1995 dated 14™ October,
2003.

22. Industry shall have to display on-line data outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including
wastewater and air emissions and solid hazardous wastes generated within the factory
premises.

8. GENERAL CONDITIONS: -

8.1. Any change in personnel, equipment or working conditions as mentioned in the consents
form/order should immediately be intimated to this Board.

8.2. Applicant shall also comply with the general conditions given in annexure 1.

8.3. Whenever due to accident or other unforeseen act or ever, such emissions occur or is
apptehended to oceur in excess of standards laid down such information shall be forthwith
reported to Board, concerned Police Station, Office of Directorate of Health Service,
Department of Explosives. Inspectorate of Factories and local body.

8.4.In case of failurc of pollution control equipments, the production process connected to it
shall be stopped. Remedial actions/measures shall be implemented immediately to bring
entire situation normal.

8.5. The Environmental Management Unit/Cell shall be setup to ensurc implementation on
and monitoring of environmental safegnards and other conditions stipulated by statutory
authorities. The Environmental Management Cell/Unit shall directiy report to the Chief
Executive of the organization and shall work as a focal point for internalizing
environmental issues. These cells/units also coordinate the exercise  of environmental
audit and preparation of environtmental statements,

Page 7 of 8
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8.6.The Environmental audit shall be carried out yearly and the environmental statements
peraining to the previous year shall be submicting to this State Board latest hy 30th
September every year.

8.7. The Board reserves the right o review and/or revoke the consemt andior make variations
in the conditions, which the Board deews, fit in accordance with Section 27 of the Act.
8.8.)n case of change of ownership/management the name and address of the new owners/

panners/direciors/proprietor should iminediately be intimated to the Board.
8.9. Industry shall have to display the relevant information with regard 1o hazardous wasic as
indicated in the Hon. Supreme order in w.p. no. 657 of 1995 dated 14* October 2003.

For and om behal(of
Gujarat Polluti

(Smt. UL K, Upadbyay)

Environmental Engineer
NO: gpcnmnnmucc‘x-m(zym_mw 426600 o+ otfiifzeoiF
Issned to:
NAROL TEXTILE INFRASTRURE & ENVIRO MANCMENT.
(OLD NAME-ATPA SWARNIM GUJARAT ENVIRO PVT. LTD.)
34/ PAIKI GY ASPUR, PIRANA SEWAGE FARM AREA,
NEAR ANIMAL HEALTH FOUN DATION,
GYASPUR, AHMEDABAD-382405,
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Annexure-B

Copy of order of Closure Direction and Revocation
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N
| /4

GPCB

LUTION CONTROL BOARD
GUIARAT POL PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
Phone : (079) 23222425

(079) 23232152

Fax : (079)23232156

Website | www.gpcb.gov.in

DIRECTION UNDER SECTION 33(A) OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT-1974 [HEREINAFTFR REFERRED TQ AS THE

“WAT!

Pirana

ER ACT™] AS AMENDED FROM TIME TO TIME.

WHEREAS you are having Common Effluent Treatrment Piant (CETP) located at -
Sewage Farm Area. Village - Gyaspur, Ahmadabad- 382405. for treatment and

disposal of Industrial Effluent received from member units.

consali
Act/Ru

AND WHEREAS the Gujarat Pollution Control Board (GPCB) has granted you
dated consent and Authorization (CCA&A) under the provisions of the Environment
tes vide order No. WH:89126 dated 1/] 112017, having validity upto 22/10/2022 for

operation of the CETP at the abeve site with specific terms & conditions.

AND WHEREAS your CETP was visited on 23/01/2019, 16/62/2019 under Sectian -

23 of The Water (Prevention and Control of Pollution) Act-1974 by the authorized officers of
the Board, following was observed:

You are receiving wastewater for treatment inio the CETP out of which @ 251w
30 MLD waste water is being bypassed and directly discharged into River
Sabarmati withow! treatmen through NTIEM u/g pipeline.

Spent PAC used for neutralization/treatment, without obtaiaing permission under
Rule-9 of Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016.

Large quantity of loose sludge was observed on the RCC floor area.

During the visit on 23.01.19 sampie collected from final outlet of CETP which
shows BOD - 293 mg/l (limit 30 mg/t), COD = 705 mg/l (limit 250 mg/l),
NH3-N =77.50 mg/! (limit 50 mg/found more than permissible limit which are
Nut as per norms given Lo you,

UNDER THE CIRCUMSTANCES, | Rajeshkumar Parmar, Environmental Engineer

of the Gujarat Pollution Control Beard issue the directions under section 33(A) of the Water
(Prevention and Control of Pollution) Act-1974 as under: -

1) To prohibit you from operation of Commaon Effluent Treatment Piant{CETP)
unless you obtained flecessary norms, stop hypassing of untreated waste water
from the Board,

2} To close tifdoperation of your CETP on the abeve mentioned Sife

3) Todiregtife concerned authority to stop Supply of electricity.

4) This {(%igér will be efTective after 15 days.

5) vy all submit details action plan to achieve Consented norms

_6) shall take steps 10 improve CETP inlet quality by identifying the members

t meeting CETP iniet norms and to submit the list of Non complving
& members. ’

q@ You shall submit internal policy for action against defaulting units.

A
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1f the above directions are not complied. you are fiable for prosecution under Section
41(2) of the Water (Prevention and Control of Pollution) Act-1974. which provides
punishment with imprisonment for a term not less than one year and six months and may
extend to six years and with fine.

This order is issued after approval of competent authority.

n
GUJARAT POLILUTION C

nd on behalf of
TROL BOARD

Parmar)

{Rajesh
Environmental Engineer
NO: GPCB/CCA-ABD-32(4) /1D- 34244 / Date:
Issued to: -

Narol Textile Infrastructure & Enviro Management,
(ATPPA Swarnim Gujarat Enviro P.Ltd,)

Pirana Sewage Farm Area

Village - Gyaspur, Ahmedabad

COoryY TO:

1. The Chairman
Torrent power Limited
Lal Darwaja,Ahmedabad
with a request to disconnect the supply of Electricity (except singie phase} after 15 days
effect of the NTIEM CETP located at Pirana Sewage Farm Arca, Village - Gyaspur, .
Ahmadabad- 382405 and intimate to us accordingly.

2. The Manager
Torrent power Limited
Naranpura ,Ahmedabad
with a request to disconnect the supply of Electricity {except single phase) afler 15 days
cffect of the NTIEM CETP iocated at Pirana Sewage Farm Area, Village - Gyaspur,
Ahmadabad- 382403, and intimate to us accordingly.

and on behalf of

{ {Rajeshkumar Parmar)
R Environments] Engineer
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- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
i U o Phone : (079) 23222425

(079) 232327152
‘G‘Pc'B" Fax @ {079) 23232150

Website www gpcb.gov.in

33

RPAD
REYOCATION BY AMENDMENT OF DIRECTION ORDER ISSLED UNDER SECTION 33-5
OF TUE WATER (PREVENTION AND CONTROI. OF POLLUTION) ACT-1974 AS
AMENDMENED FROM TIME TO TIME,
WHEREAS you are having a commuon effluens treatment pigat tor tecatinen: and disposal of industrial
eithient recetved from member aniis at Pirana Scwage Farm Arca. Village - Gvaspur, Ahmedabad-
IR2AYS

AND WHLREAS the Guarar Poliution Contro! Board has wanted Consolidatwed Consent and
Aathorbzation (CC & A)imder the provisions of the Environmental Acts/Rules by :ts Consent Order No.
WH-R0126 daied 01712017 which was valid up to 22102027 for the treatmen! and disposal of
indusirial efflucst received from meniher units with the conditon mentened therein

AND WHFEREAS closure arder was issued under Section 33-A of the Water ('revention and Comrol of
Poliution) Act. 197 vide Tetter No. GPUB/CCA-ARD 23240100 3 12944996067 dated 27022009 with
eifect from 13" day frem date of issue of the order.

AND WHEREAS. you aave applied fin Revocation of Clesure order on 817032019 and submitied
relevant documents,

Referring 10 the same. it is Tound ihat resocation apphication is mcomplete . various aspects. especially
for up gradatior of common eMuent treatment plant & regarding how o ackicve GPCR norms,

Lider the circumstances, [ RR.Vyas. Environmental Engineer, Gojat Peliutian Coatrol Board issee
the Revocation by amendment 1o Direction ssiwd vide lefter Nov GPCBAUCA ABD-23.104VID-
240496067 dated 27:0272019 2019 is hereby extended for further more 7 days i.c. 20™ March 2019,
With follow ing conditions,

Submt nolarized undertaking stating thar

EoAarion plans with Preatability study

2o Action plans shovld indicate the parameter wise redaction an ifferen tay elistages of T8
3. Specifie Freatment for Ammonical Nirroen removal

4. From where vou will procure ether cliemicals like PAC amd Uies nnae

™

State that you will use 114;;!1 af spent PAC untl vou obtam permission under Rule 9 of

Harardous waste Rulpg i 6.

6 The mechanism to e{m‘mre Continuous agration su hat biomass and M1SS are not affected hence
forth, o

7. Laboratory sh;dj\%e put int operation within 7days

8. Submission Q?VMLSS and MI ¥ SS cencentation on daiis hasis atter addition «+) Biomass.

9. SCADA ST Haton documents with suppueruny documeints hke Correspondence 1o Supplicr and
PO e

1. In npRease cffluent shatl be accepted from industry net having CTILCUA and such cases shall be

p#]ﬁm notice o Regional Olfiee Ahmedabad (Fast) instanthy with all required details.

o Clean Gujarat Green Gujarat
=i 150-9004-2008 & iS0-14001 - 2004 Centified Orgarisation
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It Ary change ‘additioe’atteration Jtermination regarding booked quantiny of member unit shail be
infortned to GPOR, Regional office as wedl o Head OfMoe,

The above condimions shall be fulfilled during the above period L upto H10372619 and
sebmitied to this office.

This order is issued after approval of com petent authorin
Fur and on behalf of
Guparat Poltution Contrgl Board.

as5)
Eovironmemtal Enpineer

NO: GPOB/CCA-ABD- 23240 /ID- 34244 / Dute:
Issued to: -

Nurol Textile infrastructure & Enviro Manazemeny,

¢ATPA Swarnim Gujarat Envire P.Lid,)

Firang Sewape Farin Area

Village - Gvaspur, Ahwedabad

COPY 1(): -

! The Chairman
Torrent power Fonieesd
val Rarwaja Al edabed

it is-hereby infonaed 1o continue the supply of' Clectricity at present and to disconucet the power supply
on 20" March 2009 of M. NTIEM common effluent treatment plant fur (reatment al. Pirana Sewage
Faroy Area, Village - Gyaspur, Ahmadabad- 382405, and intimate te vy accordingh .

-

o The Manager
Tarrent power Limited
Naranpura  Ahmedabhsad

7 herehs informed o vontinae the supply of Electricity at present and o disconnect the power supply
on 20% March 2019 of M s NTIEM common ef¥lueat treatment plant for reaoment at. Pirana Sewage
Famm Area. Village  Gyaspur. Ahmadabad- 182405 and intimate 10 us accordmgly

For aud on bebaif of
GUIARAT POLLETION CONTROL BOARD
2

it
i

R (R-R.Vyus)
i Enviropmental Engincer
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LUTION CONTROL BOARD

GUJARAT POL PARYAVARAN BHAVAI‘;
-10-A, Gandhinagar 382 01

Secter Phone : (079) 23222425

(079) 232321562

h | /4 Fax . (079) 23232156

GPCB Website : www.gpcb.gov.in
RPAD
NO: GP(.‘B/CCA-ABD—HZ@)!II)— 34244/ Date;
fo

Narol Textile Infrastructure & Enviro Management,
(ATPA Swarnim Gujarat Enviro P.lLtd,)

Pirana Sewage Farm Ares

Village - Gyaspur, Ahmedahad

Sub: inclusion of Condition in Revication by Amendment of dircction order.

Ref: This office order Vide Nos: GPCB/CCA-ABD-232(4)1D- 39244/498450 dated 12/0372019

Whereas revocation by Amendmenm Of direction Order was issued on 12/03/2019 with reference
to closure direction with specific conditions No.t 1o [ menhoned thereof,

Whereas in addition 10 conditions No.( 1o Hio you are directed to comply with following
condition:

12. Subsequent 10 sealing & remeving the by-pass line. Submit Undertaking with documentany
proofs which states that the bypass line which was observed by officials of GPCE during visit
dated 16/02/2019 has been sealed and removed compietely.

This order is issued afier approval of competent authority.

¥For and on bebalf of
Gujarat Polfution Conn% Board,
Ay

. (R.Ruas]

-

Environmental Engineer

o
l"‘ic:;\.\>e
QA)\
o
v
o
"
2
<°
&
W -
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- | LUTION CONTROL BOARD
' GUJARAT POL PARYAVARAN BHAVAN
e —t Secior-10-A, Gandhinagar 382 010
VW Prone < Gr) saazise
| /4 | (079)

Fax : (079) 23232156
opes Website : www.gpcb.gov.in

RPAD

AMENDMENT OF CLOSURE ORDER ISSUED UNDER SECTION 33-A OF

THE WATER (PREVENTION AND CONTROL OF POLLUTION} ACT-

1974 AS AMENDMENED FROM TIME TO TIME

WHEREAS you are having a Common Effluent Treatment Plant{CETP), for
treatment and disposal of industrial effluent received from member units, location at
Pirana Sewage Farm Area, Village - Gyaspur, Ahmadabad- 382405,

AND WHEREAS the Gujarat Pollution Control Board has granted Consclidated
Consent and Authorization (CC&A) under the provisions of the Environmental
Acts/Rules by its Consent Order No. WH-89126 dated 01/11/20t7 which was valid
up 1o 22/10/2022 fer the treatment and disposal of industrial effluent received from
member units with the conditions mentioned therein.

AND WHEREAS closure order was jssued under Section 33-A of the Water
{Prevention and Contro! of Pollution) Act, 1974, vide letter no, GPCB/CCA-ABD-
232(4)/1D-34244/496067 dated 27/02/2019. with effect from 15" day from date of
issue of the order.

AND WHEREAS, you have applied for Revocation of closure order on 01,03/72019
and submitted relevant documents.

AND WHEREAS revocation by amendment 1o the said direction was issued under
Section 33-A of the Water (Prevention and Control of Pollution) Act, 1974, vide
letter No. GPUB/CCA-ABD-232(2)/1D-34244/498490 dated 12/03/2019 for seven
davs,

AND WHEREAS it is found that compliance is incomplete in various aspects.
especially for up gradation of CETP, removal of bypass line & regarding how to
achieve GPC'B norms,

Under the circamstances. I, Rajeshkumar Parmar, Enviroumental Engincer,
Gujarat Pollution Control Board issue the amendment 1o Direction issued vide letter
no.  GPCB/CCA-ABD:232(4)/10-34244/496067 dated  27/02/2019 is  hereby
extended upto RI.ﬂjb 19 to fulfillment of fo!lowing.

Submit notarizizfﬁndenaking signed by all the directors of CETP far the followings:
U

i Ac-lit:l‘hbblans along with time scheduie.
2. M;iidn plans should irdicate the parameter wise reduction ai different
c;j}vcl/stages of CETP.

Clean Gujarat Green Gujarat
ISO-9001-2008 & 1SO-14001 - 2004 Certified Organisation
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[*F

wh

9.

10.

17
18.

Identification af sousce of Ammonical Nitrogen and prevention (o meet inlet
oorms of CETP. '
Specific Treatment for Ammonical Nitrogen removal.

From where you will procure other chemicals tlike PAC and bio mass.

State that you will use fresh or spent PAC until you obtain permission under
Rule-9 ot Hazardous waste Rule-20]6,

The mechanism for the dosing of electrolvtes, neltralizing agent.

The mechanism 1o ensure continuous agration sc that hiomass and MLSS are
not affected hence forth, .

Submission of MLSS and MLVSS concentration on daily hasis after addition
of Biomass.

SCADA  installation documents  with supporting  documents  like
Correspondence to Supplier and PO etg,

. Resolution of internal policy for penajty along with the mechanism of

momitoring of member units and policy for taking actions against member
units.

- In no case effluent shall be accepted from industry not having CTE'CCA and

such cases shall he put into notice of Regional Office Ahmedabad (East)
instantiy with all required details.

- Assurance from CETP that waste water from non member shail be accepted

due permission from GPCE,

. CETP shall ensure 10 disconnect the fnlet of member industries once closure

order is issted by the GPCB under water Act 974 and same shail be
certified.

- Any change /addition/alteration ftermination regarding booked quantity of

wember unit shali be informed to GPCB. Regional office as well as Head
Office,

- CETP shail comply ail the pending work within the time limit proposed in

the Action Plan submirted.

CETP shall receive waste water as per consented quantity and norms.

CETP shall seal bypass line o permanent base & remove the entjre pipeline
within ? days,

- CETP shall jrake sure that the treared waste water is discharged at the point

asapproved in the CCA order only.

Ihe directions issued vide order No: GPCB/CCA-A 8D-232(4¥ID- 34244/496067 dated

27022

019 is extended further till 31/03/2019.

This order is issued after approval of competent authorizy.

‘ Fora n behalf of
Gujarat Pollutieon Control Board,

L ' ' {(Rajeshkumar Parmar)

Environmental Engincer
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- POLLUTION CONTROL BOCARL
GUJAR.AT PARYAVARAN BHAVAN

————— Sector-10-A, Gandhinagar 382 01(
B ol A Phaone : (079) 2322242¢

(079) 2323215:
N Fax : (079)2323215¢

'GPCB Website : www.gpcb.gov.ir
NO: GPCB/CCA-ABD-232(4) /1D- 34244 / Date:
Issned 1o; -

Naro] Textile infrastructure & Enviro Management,
{ATPA Swarnim Gujarai Enviro P.Ltd.)

Pirana Sewage Farm Area

Village - Gyaspur, Abmedabad

COPY TO: -

t. The Chairman
" Torrent power Limited

Lal Darwaja, Ahmedabad

It is hereby informed 10 continue the supply of Electricity at present upto 31%
March.2019 of M/s. NTIEM Common Effluent Treatment Plant({CETP) for
treatment at Pirana Sewage Farm Areq, Village - Gyaspur. Ahmadabad- 382405 and
intimate to us accordingly,

2. The Manager
Torrent power Limited
Naranpura . Ahmedabad

It is hereby informed to continue the supply of Electricity at presem upto 3t*

March, 2019 of M/s. NTIEM Common Effluent Treatment Plant{CETP) tor
treatment at Pirana Sewage Farm Area, Village - Gyaspur, Ahmadabad- 382405 and

intimate to us accordingly.
For an ﬂ behalf of
Gajarat Pollution Cogtrol Board,

o (Rajeshkumar Parmar)
g Envirgnmental Engineer
VF '
‘-}}‘s
A
.’L__f
"\Q;b
N
R
=4
&b '
2
¥
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POLLUTION CONTROL BOARD
GUIARATFO PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

— 1" Phone : (079) 23222425

“‘; EO?Q) 23232152

v Fax - (079) 23232156

opeB Website : www.gpcb.gov.in
RPAD

AMENDMENT OF CLOSURE. ORDFR ISSUED UNDER SECTTON 33-A OF
THE WATER (PREVFNTION AND CONTRGL OF POLLUTION) ACT-
1974 AS AMENDMENED FROM TIME TO TIME,

WHEREAS you are having a Coninon EfMuenm Treatment Plant (CETP). for
trzatment and disposal of indusirial effluent received from member uniss, CETP
location at Pirana Sewage Farmn Area. Village - Gyaspur. Ahmadabad- 182403,

AND WHERFAS the Gujarat Pollution Contral Board has pranted Consolidated
Consent and Authorization (CC&A). under the provisions of the Cnvironmental
Acts/Rules by its Consent Order No. WH-891 26 dated /1120107 which is valid up
1o 221072022 for the reaiment and disposal of industrial etfluent received trom
member units with the conditions mentioned therein.

AND WHEREAS closure order was msued under Section 33-A of the Water
{Prevention and Control af Pollution) Act, 1974, vide lener no. GP{R/CCA-ABD.
232(4)/1D-34244/496067 dated 27/02/2019, with cffect from 15" day from date of
issue ol the ordur,

AND WHEREAS, vou have applied for revocation on 01:03/2019. of closure order
and submined relevant documents. Unig has submilicd Bank CGuarantee of Rs.10.00
Lacs having validity up 10 26.02.2020

AND WHERLAS revocation by amendment v the said direction was issued under
Section 33-A of the Water (Prevention and Control af Pollution) Act. 1972, vide
letter No, GP(“R:’(TCA—AHI)-232(4)!IUA34244/498490 dated 12/03/2019 for seven

days.

AN WHEREAS. vou have submitted action plan for compliance of work and
submitied relevant documents.

AND WHEREAS revocation by amendment 10 the said direction was issued under
Section 33-A of the Water (Prevention and Conirol of Pollution) Act, 1974, vide
fetiee No. (‘-PCH."L'CA-AHI)-233(4JJII)-34244:’ Y9752 daoted 2270372019 upta

31.03.2019
5.9

AND \P."I-iEI(E/f\SK.ﬁ?y 15 hound that compliance 13 mcomplete, especially for
technology to be, :kff)ptcd for achieving norms and installation of SCADA system,
surveillance CQ\Q&J

Y

>
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Under the circamstances. I Rajeshkumar Parmar, Environmental Engineer,
Gwarat Pollutiva Contrel Board issue the amendment to Dircetion issued vide letter
no.  GPUB/CCA-ARD-232(4yH3-34241/496067 dated 27/02:2019 is hereby
extended upto 20.04.2019.

Unit shalb comply all the conditions given in the above mentioned orders of
cxtension, to the closure direction issued u/s 33-A of the Water Act - 1974,

i Definite up gradation plans including full detaiis of technalogy e be adopted
with timeline. investment to be made and expected improvement in results.

2. Unit shall comply assurance given in an undertaking dated 27.03 2019 and

cevised undertaking 01 04.2019.

Linat shall submit additioral Bank Guarantee of Rs 40,00 Lacs having validiy

ol one year within 3 davs.

-

The directions issued vide closure order N GPCB/CCA-ARD-232(4)/ID-
342447496067 dated 27/02/2019 is extended further till 20.04.2019.

This order is issued afier approval of competent authoriry.

For and on behalf of
Gujarat Pollutiod Gontrol Board,

(Rajeshkumar Parmar)
Enviroamental Enginecr

NO:; GPCR/CCA-ABD-232(4) /1D- 34244 / Dalte:
ued 1o: -

Naurol Textile knfrastructure & Enviro Management,

(ATPA Swarnim Gujarat Enviro P.Lid,)

Pirana Sewage Farm Area

Vilage - Gyaspur. Ahmedabad

COPY 10:-

. The Chairman
Torrent power Limited
Lal Darwaja___/i__hnwdabad

JL1s hereby infq;hfcd to continue the supply of Electricity at present upto 20.04.2019
of M/s. NT_‘I__E?\?‘I Common EMuent Treatment Plant(CETP) fur treatment at Pirana
Sewage Fapfr Area. Village - Gyaspur. Ahmadabad- 382405 and intimate to us
accord gty
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' GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
ﬁ .
—\_f"\",\"";., Sector-10-A, Gandhinagar 38> 010
VT 5 Phone : (0 79} 23222425
a1 4 (079) 23232152
GPCH Fax (079) 23232 156
Website WWw.gpcb.gov.in
2 The Manage,
Torrent Power Limired
Naranpura Ahmedahag
Itis hereby intormed 1o Conitnue the supply of Electric iy al presems upto 20.04 2010
TEM Common F Fluen: Yreatmen Plam(CETP) 1, freatment ar Pican,

382405 and intimage o us

avordingly,

For and o4 bebailf of
Gujurat Polhm’eﬁ Contrg} Board,

4

(Rajeshkumar Parmar)
Environmentat Engineer
Copy To:

Ahmedahad (East)
nd to arrange o co

1) ReginnalOﬂ"icer.
For information a
action.

2} Office Copy

mply the directions issued timit for further

d"q
I]I
o
Ty
Q?;\
o
QA‘Q
5
QO
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—_— PARYAVARAN BglsAzVoﬁ;‘E]‘
-10-A, Gandhinagar

Sector mphone . (079) gg%gg:gg

AW A EO?Q} 23232156

“" Fax :

ite : www.gpcb gov in
GPCR Website

RPAD

1974 AS AMENDED FROM TIME TO TIME.

WHEREAS you are having a Common Effluent Treatment Plant {C_E FP(];E;O;
treatment and disposal of industria] effiuent received from member units.

location at Pirang Sewage Farm Area. Village - Gyaspur, Ahmadahad- 382405.

AND WHEREAS the Gujarar Pollution Contrel Board has pranted Cc?nsolldaled
Consent and Authorization (CC&A), under the provisions of the anjronm.cmal
Acts/Ruyles by its Consent Qrder No. WH-89126 daied g1/ LE2017 which !'s valid up
ta 221072022, for the treaiment and disposal of industrial effluent received from
member units with the conditions mentioned therejn.

AND WHEREAS closure order was issved under Section 33-A of the Water
(Prevention apg Control of Pollution) Act, 1974, vide ferter no. GPCB/CCA-ABD.
232491D-34244/396067 dated 27/02/2019, wir, effect from 15" day from date of
issue uf the order.

AND WHERFAQ you have applieq for revocation on 0170372019, of closure order
and submiied relevan documents, Unit has submitted Bapk Guaranice of Rs.10.00
Lacs having vajig ity 26.02.2020

AN[? WHEREAS revocalion by amendment to the said direetion was issued under
Section 33-4 of the Warer {Prevention ang Control of Pollution) Act, 1974, vide
letter No. GPCBJCCA-ABD-232(4)HD-34244/498490 dated 12/03/20;¢ for seven

AND WHEREAS, You have submineq action

. pan for compliance of work and
submined refevant documens,

f\Ni? WHEREA'S rcvof:alion by #mendment 1o ghe sild direction Was issued under
Section 33-A‘ of gge Water (Prevention and Controf of PoHution} Act, 1974, vide
letter N, GP{@YCCA~ABD—232(4)/H)-342441 499752 dated 22:‘03:’20]9. uplo

3032019
e
o
o
¥
e
™
>
o
%o‘ .
o Clean Gujaras Green Gujarat
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AND WHEREAS i
Section 33.A of t I::V\c;canon by am:.Tndment 10 the said direction was issued under
ater (Prevention and Control ot’ Pollution} Act. 1974, vide

Jetter No. GPCB/CCA
: ! A-ABRD-232 110- i
20.04.2019 321410 34244/500792 dated 02/04/2019. upto

A - - T

wl:quWHERI’:AS. during the visit ot 06.4 2019 & 18.04.2019 by GPCB officer. it
mk. ound that bypass of untreated w/w not sealed. Result of waste water sam‘ le
en from bypass & outfatl are higher than limit. ’

Unflcr the circumstances. |. Rajeshkumar Parmar, Esvironmental Engineer
Gujarat Pollution Control Board issue the amendment to Direction issued vide Ietl.c:
no.GPCBfCCA-ABD—Z32{4}!ID—34244:‘496{}67 dated 27/02/2019 is hereby
extended further as a trial vun for 30 days i.c upto 24.05.2019. )

s given in the abave meniioned orders of extension.

Unit shall comply all condition
ection issued WS 33-A of the Water

action plan subrnitted w.rto 1o the closure dir

Act -1974 & Lake wpmediate action tor followings:

| CETP shall seal the bypass line within three days in presence of Vigilance
official of the Board.

2. Unit shall submit an additional Bank Gu

validity of one yedar within 3 days.
3. CETP shali install CCTV camera to monitor sealed bypass ling witbin 30

days.

The directions 15
342441*496067 dated 271{}2!1019 is extende

upto 24.03 2019

arantee of Rs 5500 Lacs having

No-GPCB/CCA- ABD—ZS‘Z(J)IID—

vide closure order
for 30 days i€

d further as 3 trial run

This order is issved afier approval of competent authority -
For apd on pehalf of

Gujarat Pollutio patrol Board,

jeshikumar Parmar)
'Emrimumeltal Enginetr

N GPCBICCA—ABD-Z}ZG‘} An- 34_244 f Date:

1ssued to: - {:?’33

Narol ¢ !le jnfrastructere & Enviro Management,
(ATRA Swarnim Gujarat EoviTo p.Ltd)

Pir&la Sewage Farm Ared
_,g;\’ﬁmage . Gyaspur. Ahmedabad
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PR TION CONTROL BOARD
GUJARAT POLLY PARYAVARAN BHAVAN

— ' Sector-10-A, Gandhinagar 38
= | ohone . (079) 23222425
4 (079) 23232152
“" Fax : (079) 23232156
opca Website : www.gpch.gov.in
COPY TO: -

1. The Chairman
Torrent power Limited

La! Darwaja,Ahmedabad

1t is hereby informed 1o continue the supply of Electricity at present ypto 24.05.?0 19
of M/s. NTIEM Comman Efftuent Treatment Plant(CETE} for treatr:nm:n at Pirana
Sewage Farm Area. village - Gyaspuf. Abmadabad- 182405 and intimate to us

accordingly.

2. The Manager
Torrent power Limited
Naranpura ,Ahmedabad

It is hereby informed to continue the supply of Electricity al present upto 24.05.2019
of M/s. NTIEM Common Effluent Treatment Plant(CETP) for treatment at Pirana
Sewage Farm Area, Village - Gyaspur, Ahrnadabad- 382405 and intimate to us

accordingly.
For and on behalf of
Gujarat Pollutiod Control Board,
(Rajeshkumar Parmar)
Environmental Engineer

C To:
opy To o
1) Vigil

systern of unireated waste water in presence of ingly
. ) P ce of you & report accordingly

N Officer .GPCB. Gandhinagar {To execute the direction of sealing of
ﬁjg
2) Regional Officer, Ahmedabad (East

el Bnal y }For information and 1 :
firectians issued limit for further action) o arrange to comply the

1\:3']\ Office Copy

c .
., nge;an Gujarat Green Gujarat

2008 & 1S
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32



GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

e — Sector-10-A, Gandhinagar 382 010
R e g e

il U il Phone : (079) 23222425

N (079) 23232152

GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in
REVOCATION ORDER OF CLOSURE ORDER ISSUED UNDER SECTIQN 33(A) OF
THE WATER (PREVENTION AND CONTROL OF POLLUTION) ACT-1974.

WHEREAS you are having a Common Effluent Treatment Plant (CETP), for
treatment and disposal of industrial effluent received from member units. CETP
location at Pirana Sewage Farm Area, Village - Gyaspur, Ahmadabad- 382405.

AND WHEREAS the Gujarat Pollution Control Board has granted Consolidated
Consent and Authorization (CC&A), under the provisions of the Envirenmental
Acts/Rules by its Consent Order No. WH-89126 dated 01/11/2017 which is valid up to
23/10/2022 for the treatment and disposal of industrial effluent received from member
units with the conditions mentioned therein.

AND WHEREAS the Board has issued closure order to your industry under section
33(A) of the Water (Prevention and Control of Pollution} Act, 1974, vide office letter No:
GPCB/CCA-ABD-232(4¥1D-34244/496067 dated 27/02/2019 for the reasons stated
therein.

AND WHEREAS, you have applied for revocation on 01/03/2019, of ¢losure order and
submitted relevant docurments. Unit has submitted Bank Guarantee of Rs.10.00 Lacs having
validity 26.02.2020.

AND WHEREAS revocation by amendment to the said direction was issued under
Section 33-A of the Water {Prevention and Control of Pollution) Act, 1974, vide lettcr No.
GPCB/CCA-ABD-232(4)/1D-34244/498450 dated 12/03/2019 for seven days.

AND WHEREAS, you have submitted action plan fer compliance of work and
submitted relevant documents.

AND WHEREAS revocation by amendment to the said direction was issued under
Section 33-A of the Water (Prevention and Control of Poilution} Act, 1974, vide letter No.
GPCB/CCA-ABD-232(4)1D-34244/ 499752 dated 22/03/2019 upto 31.03.2019.

AND WHEREAS revocation by amendment to the said direciion was issued under
Section 33-A of the Waigf{Prevention and Control of Poilution) Act, 1974, vide leter No.
GPCB!CCA~ABD-232X D-34244/ 503373 dated 25/04/2019 uptc 24.05.2019.

&

AND WHE%@S you have given notarized undertaking on stamp paper of Rs. 100/

and submitted bphk guarantee of Rs. 50,00,000/- along with the action plan.
-‘v"\ t
-

AND.WHEREAS you have sealed bypass line by cement concrete in presence of
vigilancg) ficials on 03/05/2019.

_Q‘E?

&g;’?

S Clean Gujarat Green Gujarat '
> 1SO-8001-2008 & iSO-14001 - 2004 Certified Organisati

33



AND WHEREAS during the visit of Vigilance Officers on 23/05/2019 treated
waste water sample collected, it was found that COD is 366 mg/ at outlet of CETP and
COD- 381 mg/l at pipeline outfall which are more than the permissible limit.

AND WHERFAS during visit on 23/05/2019, it was observed that, CETP has
commissioned online analyzer at final outlet of CETP and it has applied for
permission under Rule 9 of Hazardous waste rules-2018.

Under the circumstances, I, Rajeshkumar Parmar, Environmental Engineer,
Gujarat Pollution Control Board revoke the closure order issued vide lstter No
GPCB/CCA-ABD-232(4)/1D-34244/496067 dated 27/02/2019 for further three months for
trial run with following condition,

1. CET? is required to subrnit two separate bank guarantees of Rs.25,00,000/

each within 7 days.

2. CETP is required to finish the CCTV installation work within one month as per

action plan.

3. CETP is required to finish the SCADA installation work in remaining sumps

within one month as per action plan.

This order is issued after approval of competent authority.

For and on behalf of
Gujarat Pollutioh Yoontrol Board

(Rejeshkumar Parmar)
Environmental Engineer

NO: GPCB/CCA-ABD-232(4) /1D- 34244/ Date:
Issued to: -
Narol Textile Infrastructure & Envireo Management,
(ATPA Swarnim Gujarat Enviro P.Ltd,)
Pirana Sewage Farm
Village - Gyaspur, Ak;réédabad.
%
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COPY TOQ:- .[%

1. Thg_@;airman
Tarrent power Limited
_Lal Darwaja,Ahmedabad
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GPCB

GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Secior-10-A, Gandhinagar 382 010
Phone :

(079) 23222425
{079) 23232152
Fax : (079) 23232156

Website : www.gpcb.gov.in

With a request to re-connect the supply of Electrcity to CETP of M/s. NTIEM
Common Effluent Treatment Plant(CETP)for three months, located at Pirana
Sewage Farm Area, Village - Gyaspur, Ahmadabad- 382405 and intimate o us
accordingly.

The Manager
Torrent power Limited
Naranpura Ahmedabad

With a reguest to re-connect the supply of Electricity to CETP of M/s. NTIEM
Common Effluent Treatment Plant{(CETP)Mor three months, located at Pirana
Sewage Farm Area, Village - Gyaspur, Ahmadabad- 382405 and intimate to us
accordingly.

Regicnal Officer,
Ahmedabad {(East)
For visit and verify compliance of directions and action plan.

For on behalf of
Gujarat Pellution\(ontrol Board

(Rajesh Parmar)
Environmental Engineer

[y}

Clean Gujarat Green Gujarat
1S0-9001-2008 & IS0-14001 - 2004 Certified Grganisaticn
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Annexure - C

PHOTOGRAPHS OF CETP

hotol-olleign Sump (Inlet Tank)

Photo 2- Equalization Tank no. 1
: ‘.—-M : e 13 =

T e e e e e —

Photo 3- Equalization Tank no. 2

3.

Photo 5- Equalization Tank no. 4 Photo 6- Primary Clarifier - 1
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Photo 9- Primary Clarifier - 4 ' Photo 10- Continuous Flow Integral Clarifier

Photo 11- Continuous Flow Integral Clarifier Photo 12- Continuous Flow Integral Clarifier
Activated Sludge System Tank -2 Activated Sludge System Tank -3
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Treated Water
tank

Photo 13- Continuous Flow Integral Clarifier = Photo 14- Treated waste water collection
Activated Sludge System Tank -4

g

Photo 15 Sludge Bed Press Photo 16- Solar Sludg Dryer She
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